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96 	 Shri D.P. Yadav, learned Counsel 
LI. 

for the applicant is heard, In this app1icatith 

the applicant prays for a direction to the 

espcxidents to pay ex-gratia alloiances to her 7 1 	
( Zth effect from 1-1-196, He next prays for. 

a cOflçassionate appointirent to one of the 

Family rrembers. The applicant's husband, late 

KiEt.anna was appointed under the P. W. I., S.E. 	 . 

Railway, Sotrçata, Kanhili pcst -Srikakulam as 	 p). 

a eangrnan on 24-3..1968 and he continuously 

worked in service upto 7-6-1974 when he died 

in harness. 1* was allotted the Provident 

Fund Ncount NO, 488910. 

Plea for coapassiaate appointnent 

of a nut)er of the family Can not be admitted 

at this point of time two decades after the 

death of late Xistamia The counsel has 

brought to my notice the libe ralised schene 

of ex.-gratia payne nt to the wid j and dependep 
....... 
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children of deceased 'ove rnment employees governed under the 

CPF Scheme. M has brought to my notice love w'ent of Irdia 

instructions vide No.4.1.187 dated 13..6-.1988, There is no 

doubt that this application with regard tocouassionate 

appointment can not be entertained at this stage. There is 

also ao doubt that with regard to other claim, the delay is 

unconscionably long. But benefits granted urder instructions 

quoted above, have to be respected by the authorities when 

such claims are brought before them • The learned counsel 

dra,s my attention to Anrexure- W4 page 8 of the petition 

in which the applicant had furnished a  prescribed form totie 

Senior Divisional personnel Officer relying on the af ore-

nentiored circular who is inp1eaed as Ispondent No.3 in this 

petition. It is averred that this claim of the applicant 

has not been disposed of. While disposing of this application, 

it would be apprcpriate to give a direction to Respcndent No.3 

to dispose of the said representation of the applicant made to 

the i sp ordent NO, 3 in accordance with the provisions of law 

within a time frane of four nonths frau thedate of receipt 

of a CCY of this order. Original Applicaticn is disposed of. 
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